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In the Kerala Public Sewice Commission (Additional Functions as respects

cenain Corporations and Compa.uies) Amendment BIJI, 2022 published as Bill

No.l31 of Fifteenth Kerala Legislative Assembly,-

(l) in the tide, for " THE KERALA PLIBLIC SERVICE COMMISSION

(ADDMONAL FUNCTIONS AS RESPECTS CERTAIN CORPORATIONS AND

COMPANIES) AMENDMENT Brtt, 2022" read " THE KERALA PUBLIC

SERVICE COMMISSION (ADDMONAL FT]NCTIONS AS RESPECTS

CERTADI CORPORATIONS AND COMPANIES) SECOND AMENDMENI

Bfi r ,2022 ;

(2) itr suEclause (1) of clause 1, for " the Kerala Public Service Commission

(Additional Functions as respects certain Corporations and Companies) Amendment

Act" 202T read " the Kerala Public Service Cc,mmission (Additional Fuuctions as

respects certain Corporations ard Companies) Se(ptrd Amendment Act, 2022' ;

(3) in the 5t paragraph of STATEMENT C)F OBJECTS AND REASONS, for

' the Kerala Public Service Commission (Additional Functions as resp€cts c€ftain

Corporations aDd Companies) Amendment Bil[,2O2T read ' the Kerala Public

Service Commissioo (Additiooal Functions as respects certain Corporations and

Conrpanies) Second Amendment Bill, 2022"
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